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Friday, June 17, 1977/Jyaistha 27,
1899 (Saka)

The Lok 8abha met at Eleven of the
Clock

[MR, SPEAKER in tlye Chair]

MEMBER SWORN

SHRI MOHINDER SINGH SYAN-
WALA (Ferozepur)

QRAL ANSWERS TO QUESTIONS

Income Tax Returns filed by Maruti
Limited and other Concerns

*83. SHRI KANWAR LAL GUPTA:
Will the Minister of FINANCE AND
REVENUE AND BANKING be pleas-
ed to state:

(a) the sources of incomie declared
by Maruti Limited, Maruti Technical
and Maruti Heavy Vehicles in their
income-tax returns in the last three
years;

(b) whether Government are aware
that there are many other sources of
income of the aforesaid companies
which have not been declared before
the department;

(c) if so, the facts thereof and the
action taken thereon;

(d) whether the accountg of the
aforesaid companies have not been
examined properly and the sources o
investment and deposits have not been
properly verified; and

(e) if so, what action Government
propose to take in the matter?
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THE MINISTER OF FINANCE
(BHRI H. M. PATEL): (a) Sources
of incem.e declared:

Maruti Limited:

Manufacture of motor cars, job
work, and building of bus/truck
bodies. Also rent, thierest, capital
&ains, sale of surplus bui'ding
materials etc.

Maruti Technical Services (Pwvt.)
Limited:

Remuneration for technical ser-
vice and know-how from Maruti
Limited; sale of photo-copying ma-
chines and petrol savers etc.

Maruti Heavy Vehicles (Pvt.)
Limited,

Manufacture and sale of road ro!-
lers. i

(b) and (c). Various reports have
appeared in the press regarding the
activities of these companies. These
will be kept in view while completing
the relevant assessment proceedings.

(d) ang (e). Assesments have been
made in the ordinary course upto
1973-74 in the case of Maruti Limited
and 1974-75 in the case of Maruti
Technical Services (Pvt.) Limited.
No assessment has been made in the
case of Maruti Heavy Vehicles (Pvt.)
Limited.

The Special Cell in the Directorate
cf Inspection (Investigation) is now
watching and guiding the investiga-
tion in thes2 cases.

SHRI KANWAR LAL GUPTA: 1
want to protest. He has not answered
my question properly. If I may in-
vite your kind attention to parts (c)
and (d) of the Question—I askead:

(c) if so, the facts thereof and
the action taken thereon;
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(d) whether the accounts of the
aforesaid companies have not been
examined properly and the sources
of investment and deposits have
not been properly verified;

Kindly look at his reply at (d) aud
(e). He only says that the assessment
has been made properly. He does not
say whether the deposits and sources
have been verified or not. He hag not
replied to it. It seems that the ans-
wer has been frameq by Sanjay him-
se'f. and not by our own Muinister; it
looks like that. The question is:

“Whether Government are aware
that there are many other sources
of income of the aforesaid com-
panies which have not been declar-
ed before the department;”

What is the answer? It says:

“Various reports have appeared
regarding the ‘activities of these
companies. These will be kept in
view while completing the relevant
assessment procedeings.”

Sir, as you know, there were not
oniy press reports but a discussion
took place on the floor of this House.
There are many reports and many
comp’aints with the Government, with
his department. He should have re-
ferred to all those th.ngs. .Why does
he want to hide all those things? If
he is ready with his reply, let him
answer it. Otherwise, let it be post-
poned to a future date. I do not
want thig answer,

SHRI H. M. PATEL: 1 am sorry
that the hon. Member is not satisfied
with the answer.

MR. SPEAKER: In any case, there
is nothing shady in it.

SHRI H. M. PATEL: 1 may assure
him that these replies have not been
drafted by Shri Sanjay. This much
I can assure him.

SHRI M. RAM GOPAL REDDY:
Was it drafted by Shri Kanwar La
Gupta? ..

SHRI H. M. PATEL: 1t is possible
that I have not given the hon. Mem-
ber all the answers that he desires.
But his tjuestion is about the sources
of inconie “dec'ared”. 1 have given
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him the sources of income ‘declared’’.
Assessments have been completed for
1973-74. Various activities, develop-
ments, may have taken place in 1974-
75, 1975-76' ang 1976-77. Those will
come to light as and when the ac-
counts come, as the returns are sub-
mitted and the returns are examined.
Until then to say that I am trying to
evade giving a reply is perhaps not
quite fair.

THE PRIME MINISTER (SHRI
MORARJI DESAI): May I tell my
hon. friend that the use of a wrong
world does not redound to his credit
and to the credit of the House?

SHR] KANWAR LAL GUPTA: Let
me ask the question. In the account-
ing year 1975-76 the total deposits
with Maruti comes to Rs. 4.26 crores.
May | know whether the Government
have verified the sources of these cre-
dits or not? Secondly, if the Gov-
ernment is not in a position to verify
these sources, will the Government
reopen their cases, along with the
cases of the Directors, and, if not
why not?

SHRI H. M. PATEL: I would like to
clarify the position, For the assess-
ment year 1972-73 the return showed
a loss of Rs. 7,27,380 and the loss
which was accepted was Rs. 7,05,444.
For 1973-74 the oss mentioned in the
return was Rs. 25,89,000 and :‘he
loss accepted was Rs. 25,070. For
1974-75 the loss clamied in the return
is Rs. 60,35,000 and the assessment 1S
pending. For 1975-76 the loss claimed
is Rs. 1,43,37,000. The assessment is
pending. For 1976-77 the loss claimed
is Rs. 2,38,00,000. The assessment is
pending.

As I said in my reply, we have set
up a Special Cell, which is investigat-
ing the case. In fact, a special set of
officers have been asigned this work
of going through these things. A cell
in the Directorate of Inspection (In-
vestigation) also has been set up to
guide and investigate all these returns.
It is only when the examination of
these returns is fina'ly completed that
one can give you the kind of answer
that yau may desire.
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SHRI KANWAR LAL GUPTA: 1
asked the question whether the cre-
dits were vetified by the department
in those years the assessment for which
has been'completed.

SHRI H. M. PATEL: When the as-
sessment ig pending, it means....

SHRI KANWAR LAL GUPTA: It
wag completed,

SHRI H. M. PATEL: The returns
have to be examined. The returns
contain a number of entries. It is not
possible to say which particular entry
has been examined. If he had given
me a specific notice beforehand about
particular items, I would have made
spec.al enquiries and found out.

W Hifs 7z qfeqas e A
T g7

SHRI H. M. PATEL: 1 have no in-
formation whether Mr. Sanjay Gandhi
sold his petrol savers in Russia. As to
whether the returns will be placed on
the Table of the House. 1 shall consi-
der the matter,

Wt AT AW W Ag W d
f& wrefa fafwee #t 9g s== gal
¥ dqr frar @ qo@ AWAS dF
JUF FAT To 2 WAT FA A
qT «ff geft & faar ? afg g @ 9w
fasts wr FHEAE oS ?
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SHRI H. M. PATEL: 1 have no in-

formation on this subject. I shall

certainly take note of it and see if it
is so.

WivQ xwae fag . wh wRew
¥ wgr fr oo ag fed I @Y fac
FABTE &4 | A 1973-74 & fed
@ W7 M, FHA ¥ rraTFaa:grftza
I A # 30 WIA qF WEAT
T | @ wh oft & w7 g froaw
atwE @, fed @7 oW I
a?wrﬁ‘rﬁ‘trarawmf g7?
AT TAR AR F AT FA 5 IAW
saad § 30 A oAy o 27 aw
i N oag W Fa@d fE ST Arefa
fafrcs ¥ arge oor=itw I & ag
FAAT AR 9 AT 97 AR faq &
fog ag sqqr ' ¥ FF A
@ aF (& ITFT AT AT AL v
A FT gAIT ardi § w347 foram T |

g ..

MR. SPEAKER: You are giving in-
form.ation, you are not asking a ques-
tion.

Qg amae fag c & @@ @
wg & I wwar faar mar @
g A faar marg, ¥ aER
W@ aR A T FA@N W FE
TFTT AT ?

SHRI H. M. PATEL: As I raid,
assessmentg are pending, which means
that the returns have been submitted
and those returns are under scrutiny.
As the returns and the scrutiny
are of a complicated nature. It is
bound to take some time and hence
the delay. It cannot be finished
within the time he has ip mind.

As regards the dealerships, the ac-
cretion in unsecured loans and dealer-
ship deposits during the year ending
31-3-1974 amounted to Rs. 40,15,000
and Rs. 54,80,000 respectively. As
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datails were not furnished by the com-
pany, the income-tax officer an his
own added the figures and proposed
to add Rs. 94.95.000 in that year. These
are now matters which will be ex-
amined.

wwt e fog : feer asT
o A ?

SHRI H. M. PATEL: { am afraid {
cannot tell you.

MR. SPEAKER: He has no infor-
mation. There is no use putting ques-
tions. He will say, “We will enquire
into it”,

YWY WW fEw & wew S @&
¢ & qw frdenfore & ctafy

*g34. ft fan Frvraw wegfaar -
ut wefer wEn gwal

¥qT WA [ W foav 4 W
g W B gar v fe

(%) 71 ox fRowfaer &
AE Ha & B WK gRAi &
IHTE I AW & 9% 9% qRfa
g 9T 30 Wi, 1977 & ‘fegA
T Ho§wTET B9 R

(@) afz &, ar |1 T I
@ty o afee fagfeal @@
frsi qmr fafmei & wam 2
T

(m) afz 7 &, wfafasarii &
TR & ufe #E g, 7 w4y, w0 g
& waar w37 #y faw § 7
oo ik A famAA Gy
(s goaw FYfwE) 0 (F) W
wizq fawm fmr & ada mE-
SeaF () ¥ T™T 20 Y
1 9 ¥ faws, 1947 § §wRT
fRog & wEid W@ F@R
grea, feet 8 ow e (Feaom-
fre) & = & ¥ar wrow AN
W
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{(®) gwo oo W ar
t o W gz 9 T ot wger)

() fergrr W wrdarE s
w1 g@ & g I5w | 9wy gaa
ohfaar $T @ WA X H W =T
< fa=re fwgr o

st o arovaw wogfar : & St
wiTa ¥ qeAT Wit § 7z fedenfree
uw wfgar § O faslt & o Aour
Mo *t vt § o wiw AW W
dag et o [ qw g ff, ;v
= W @WW Ed ad s
= gwve faefy ?

w7 T FROT JZ AT A IR
e § e DA ¥ W agi &%
faad gy Todfas @ ¥, I
T@AE N DA IUX g 7

T feRaT TomT ws gwn?

o o9 HWHY ;AR | Frrart
g g off, oy an § frodYouTEo
gradrT & I @ 21 ¥ wEEaAr
g f& A = ¥ g A7 arafawar
FT Q@T ST Q@A A IqEF A€ AT
gawms Frady geht ag fafewa
& ¥ Fr A@AT

=t fvs Aroaw aeaf-an oo
wgIaq, AL 9T & IAL AL wWH@T)

F wrAac Fgar | & a0 wqan
gigar’?

MR. SPEAKER: Can you give some
figures?

st qedvm W fow
ariwi it € F

. WAl FE





